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SHRI LOBO PRABHU : In respect
of foreign exchange res:rves, it was in our
favour by Rs. 850 crores at the time of
Independence and today it is againt us
by 7000 crores. This has been due mostly
for industrialisation which is working only
at half the capacity. Another fact is that
the gap in respect of foreign exchange today
is to the extent of Rs. 500 crores according
to the latest figures of exports and {imports,
You have got foreign exchange reserves to
the extent of the same amount.

In the circumstances, I would like to
have an assurance from the hon. Minister
that there should be no pursuit of foreign
loans as if that is an achlevement by itself.
We do not want to add to the debt that
the future generation has to pay in respect
of investments which are of no importance
and which is only adding nearly hundered
per cent to the existing prices as compared
to the world prices.

SHRI P. C, SETHI : The hon.
Member knows that there has been un-
favourable trade balance in respect of India’s
exports and imports. It is true that while
the amount was Rs., 921 crores in 1966-67,
it has come down to Rs, 502 crores. Then,
the question of loan payment and interest
payment is also there. According to
the calculations and exercise done in the
Plan document, we hope, by 1978-79, the
adverse balance of trade will be done away
with. So far long as the adverse balance
of trade remains, so long as we have
the liability of paying the loans and interest
thereon, to that extent, we will have to
depend on foreign assistance. But that is
comparatively going down as compared to
the Third Plan period.

Cash Relief to Riot Victims in Gujarat

*304. R. BARUA : Will the Minister of
FINANCE be pleased to state 1

(a) whether it is a fact that the
Government of Gujarat have decided to give
cash relief to the riot victims;

(b) if so, whether the State Government
has asked the Centre to give loan or aid to
meet this demand;
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(c) if so, the reaction of the Union
Government; and

(b)

the total amount to be given to the
State ?

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. K. KHADIL-
KAR) : (a) Yes, Sir,

(b) Yes, Sir.

(c) and (d). The Government of India
have informed the State Government that
any reasonable request for assistance towards
expenditure on relief measures necessitated
by the disturbances would be considered by
them, keeping in view the needs as well as
the financial position of the State Govern-
ment themselves.

SHRI SEZHIYAN : What about (d) ?

SHRI R. BARUA ; There are two

aspects here. One is immediate relief and
rehabilitation, Second is to rehabilitate
those persons who have lost  their

professions. Is there any scheme prepared
by the Government for this purpose and the
amount proposed to be spent? What
immediate relief has bcen given ? Secondly,
how much relief has been given for the
purpose of rehabilitating the riot victims ?

SHRI R. K. KHADILKAR : So far as
the rehabilitation programme is concerned,
it has been undertaken by the Government
and they are giving cash relief of Rs. 500 to
every family which also gets Rs. 500 from
the Prime Minister’s Relief Fund.

They are also getting a loan of Rs. 5000
at the rate of 4%, and the banks are also
advancing loans at 6. This is the
position. (Interruptions)

SHRI R. BARUA : What about people
who lost their jobs ?

SHRI R. K. KHADILKAR : It is
entirely a State matter, But even then as I
said, the State Government is giving a loan
of Rs. 5000 at 49, and banks are also
advancing loans at a concessional rate of

6%, wh it is requested
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DR. RANEN SEN: In view of
persistent reports in newspapars that in the
matter of Gujarat riots, the State Govt.
failed to take effective steps to prevent the
riots and check the riots, may I know
whether the Government will go into the
details of these relief measures the Gujarat
Government have undertaken and if so,
whether the Government has already taken
any step to see that proper relief work and
proper rehabilitation work is done ?

SHRI R. K, KHADILKAR ; So far as
the reports regarding the riots and other
things, that question should be addressed to
the Home Ministry. So far as the measures
taken by the Gujarat Government regarding
relief and rehabilitation.

SHRI P. K. DEO: Itis a collective
responsibility. The hon. Minister cannot
pass on the buck to another Ministry,

SHRI R, K. KHADILKAR : So far as
the Certre is concerned, we are prepared to
give any assistance the State Govt. wants.

SHRI MANUBHAI PATEL : Gujarat
Government very speedily gave relief measures
and constructed houses for the riot victims
and within a few days the refugees who were
in the camps were sent back to their homes
according to their desires. A Ilot of amount
was spent on them, and the Gujarat State
Government have asked for Central
assistance. It is not only a calamity of a
region. It is a national calamity,

MR. SPEAKER : Please come to the
question.

SHRI MANUBHAI PATEL : This is a
pational calamity. Not only the Siate
Government s responsible but thc whole
country is responsible. The Central Govern-
ment should come forward with a specific
help. May I know whether the Finance
Ministry will accept the demand of the
State Government for assistance and (2)
whether the Government will not levy the
expenditure on the military statloned there
on the State Government ?

SHRI R. K. KHADILKAR ; So far as
the relief measures are concerned, as the hon.
Member admitted, the State Government has
taken some steps. They, in their communi-
cation have asked for some assistance. The
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total estimate of the damage was Rs. 3
crores. Out of that Rs. 20 lakhs
disbursement has taken place so far. If the
assessment of damage is increased after full
consideration, as I said, Centre will come
forward with help. Beyond that we cannot
say anything. (Interruption)

SHRI PILOO MODY 1 What is the
figure, Sir ? We cannot hear it,

SHRI R. K. KHADILKAR : I said,
the estimated damage during the disturbances
is Rs. 3 crores, So far as the expenditure
incurred by the State Government f{s
concerned, it is Rs. 20 lakhs upto the 16th
November.

SHRI P. K. DEO :
with the answer, Sir ?

Are you satisfied

MR. SPEAKER : Whether I am satis-
fied or not does not matter. The hon.
Member puts the Question and the hon.
Minister is answering.

SHRI D. N. TIWARIs Before the
riots in Gujarat there were riots in many
other parts of the country also. May I
know whether the same pattern of assistance
as is being given to Gujarat has been given
to other States also where riots took place ?

SHRI R. K. KHADILKAR : In the
case of civil disturbances apart from natural
calamities the Centre is adopting same pat-
tern of assistance in the past. It was given
to Bengal and to Orissa. Here also, because
of the peculiar nature of the disturbaaces as
I have said in my reply we are prepared to
consider their request very sympathetically.
Beyond that I cannot say. In Gujarat, when
there was drought, we have paid Rs. 5}
crores.

SHRI HEM BARUA : On a Point of
Order, Sir. I am very happy when the Go-
vernment proposes to come out with finan-
cial aid to Gujarat riots. But the trouble
is, when some riot took place in Assam on
26th January, 1968 in Gauhati, it was stated
on the floor of the House that nothing
would be given to Assam for the assi;tance
of the victims. Why this sort of two
measuring rods are belng adopted, one for
Gujarat and another for Assam ? I don’t
understand that.
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&t ses fagrt el Y : ST W
WG AF E fF AR A aww A
ot faar STQ a7 @ @A K FHEr A
X o< faar smgar 1 & seAmr e §
f& a1 ag zx aafus 4 &7 aw
I Y waifeg F@ F fou T wad
RFAT W E 1 S F FW AAL-
T we §, s sagaa A g ™
g ST @ el gEd @ ) e faan
grar =ifgd fagsx aT 99 fF J91 &1
&R I I grg § & foar 4

SHRI R. K. KHADILKAR 1 This is a
suggestion which will be taken into conside-
ration. (Interruption)

SHRI HEM BARUA : The Minister is
speaking in a soft voice ; we do not
hear him,

SHRI SURENDRANATH DWIVEDY)
It is not very clear from the reply on the
hon. Minister whether proper estimate and
assessment of the extent of damage in the
rlot-affected areas has so far been made.
It is his contention that whatever has been
supplied by the Government so far is not a
complete picture before him and that the
Government of India would make its own
assessment of the extent of damage that took
place ?

SHRI R, K. KHADILKAR  As I have
sald, the Gujarat Government estimated
what would be necessary for relief measures
and they have stated, about Rs. 3 crores.
That {s what the Gujarat Government has
stated, We have not independently asses-
sed.

&l TgAT NAR WIS : A TR Y
£ g7 ¥ foga & fawsin ) 1y § few-
e @1 U T I SwWi & feg &R
graafas geqre & feg #1§ faww qgr-
IQqT & SqFEdr FY FrgAr ?

sam w4, o W, g wim W
o Ao Wt (st g wist)
ferew Y ot @17 &, oot fRY Y @gr-
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JqT FEAT E, T AY €T TaFAT |l
R g ogem: g Fg g fF oA
T TN 1 TE@ gAY @Y g SN
U 73T FA A AT 30

ol gFw W wmAw: wsE WA
ART A THF TAF I T aqmn & fF
afe qat awwe afy ad @ gw 9w
N ARIT | IATT @R A ¥ 719
waT |+ frar @ wafs gift @1 78
&1 g5 d &R IEAT g qgrar a
RET AEY FAT & A o g SgET ggraar
A FWE, IaF F @ AL 7
g ? 731 w9 sEH W A<y q@aar
s &1 8, afs agl ar aay agy ay 7
g et 2 fF e § fadde gmds
gER 8, =@ Aed IS ggEar gy
T g ?

wmat gfea widy : X ang A
g1 W2 F aga awg Y g § 4
FEIGW AT N 0F & frmg ¥ Far
IR IR AT H oA qga
@R i d Al S H el
&Y 59 FC0 FE YT TG FFAT 0
T g% gAY YIUT GIFX &I 0A-
WS 1g W s F fou adl fear
21 gy v g Y B o AT gg @
#W R Y W 9 UST FWER W &
Az 27 @ § o o o sramas @Y, @
FX | ITHY A W &) AR I TG gAY
AN @ fEC e @A § ovneneee

aft gew =< FgAW Wi 4T AL
N ?

simar gher @il : agt  Faifs
aga a8 W O AW gU, g9 A g
gy Far fF IR S smawgsar g,
I g TN
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It aremat ot A §41 w1 fow frar
a7 | @e TadT g & F I W AT
WY @A S 9gy giwEr ®W
g8 F @A FT facEe

‘Free of interest, reapayable after ten
to twenty years,’

ot 72w e et @ dF A
TARIWE?

siwat ghaw @iy : §5  sTARTES
fts & Ao T s § | 9F@
g ot g9 W waAHE FT qAAT T
THI § 1

ot srzw fagrd awodgt @ Qa1 ST
e fF wam w0 & W I fawm @,
TN F Iy ag = g1 usa
) eIy w3 & fF ST AT §@
gfgag I CFATI W | 9
4t ¥ wgr & f 4w w1 I W@ W@ &)

simat ghaw wiet . gg @ A
21 T W E SEY AW SHEWE

g TG g

st stz fagrdl aaddy : aww & Ag¥
AT § f5 Far amar &0

ol gFR 99 FFAW ;. AOAS AG
g1

MR. SPEAKER : Next question.

SHRI PILOO MODY 1 I would like to
know what one has to do to catch your
eye. One has to bang the table? I got
up about ten tlmes, butl have not been
called.

So many
Now

MR. SPEAKER : I am sorry.
questions have been answered already.
next question,
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Nomination of Experts by Financial Insti-
tutions on Boards of Industrial
Enterprises

*307. SHRIS. R, DAMANI : Will
the Minister of FINANCE be pleased to
state :

(a) whether a proposal is under consi-
deration to direct the Financial institutions
to nominate experts on the Boards of indus-
trial enterprises ;

(b) if so, the details thereof ;

(c) whether such industrial management
experts exist at present on the staff of the
Financial institutions ;

(d) if so, how many of them are avail-
able and their background in industrial
training and management ; and

(e) if not, the steps being taken to carry
out the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (e). One of the recom-
mendations of the Industrial Licensing
Policy Inquiry Committee is that when
financial assistance on any significant scale
is provided to industrial concerns in the
private sector by financial institutions in the
public sector, the project should necessarily
be treated as belonging to the ““joint sector’
with proper representation for the State in its
management. For this purpose they have
suggested the creation of a cadre of full
time Public Directors who will represent
the State on such concerns. The recom-
mendations of the Committee are under con-
sideration of the Government.

(c) and (d). The number of industrial
management experts on the staff of financial
institutions is inadequate at present. How-
ever, Government Is of the view that a cadre
of Public Directors can be built up in the
course of time,

SHRI S. R. DAMANI : May 1 know
whether Government have prescribed or are
going to prescribe the criteria for appoint-
ment of directors, and if so, what those
criteria are ?





